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JUlahabad ; .~.eted this )8th day Of February, 199 

uriginal Application No.941 of 1998 

,istrict: Al lahahad 

WrlAM :. 
Hon• bl e Mr. ~. 1<-.. Agrawal, J. M. 
Hoq'ble Mr, G. rtamakrishnana, A.M. 

~hhedi Lal ~hauhan, 
son Of Late !>ri Kishori Lal ~hauhan, 
rlj o 773/177/2, tlajrooppur, 
U.s trict-All. ahaba d. 

(Sri 0. P. Gupta, Aavcc a te) 

• • • • • ApPlicant 

versus 

1. seni or u i vi si onal ACC oun t llf fi cer , 
in the uffice Of urt. M. Northern 
rtail way, Allahabad. 

2. The Financial Advisor and ~ni ef 
Ace ount u fficer 1-.orthern nail way, 
Bar a uda house, •~ew Jfll hi. 

3. Union Of lnaia through 
General Manager, 
Northern rlailway , Barauaa House, 
New L.el hi. 

{Sri A. K. Gaur, A avocate) 

• • • • • rlesponaents 

ln this I.JA the applicants makes a prayer to 

direct the responaents to cteciae and pass a reasoned 

ana speaKing oraer on his representation dated 

2-4-1996 which he has submitted before the disciplinary 

authority again~ t the inquiry report failing which 

responaents may be directed to release all retiring 

aues to the applicant. 
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5. Heard learned counsel for the applicant and 

1 earned counsel for the responaents and perused the 

whole record. 

From ;he very begining it appears that the 

at tit ufcte Of the respondent authority has been 

indifferent in this regard against the applicant. 

No order has been passed on the disciplinary 

proceedings initiated agai ns~ :'tile applicant till 

date. No counter affidavit was filed inspi te of 

opportunity given to the responaents. No reasons have 

been given by the resp~oents before this Tribunal 

as tow hy no orders are passed till ta.. Q3te on the 

representation of the applicant which he has filed on 

~4-!996. A charge sheet was issued on !6-9-1988. 

The inq uiry w as not completed inspite Of direction 

Of this fribunal in UA No.l213/l993 within stipulated 

time. It alsO appears iahat the inqui..ty was completed 

onty in March, 1996. Thereafter, a cOPf Of the inquixy 

report was given to the applicant and the applicant 

submitted his representation on 2-4.1996 but no oraer 

has been passed till today. Therefore, we have no 

alternative except to aeprecate such prattice on the 

part Of the respondents. v~ e, therefore, all 0t1 this 

uA and direct the respondents to pass appropriate 

orders on the inqui.ty report after consi dering the 

representation of the applicant within ~months 
fr~ the aate Of receipt Of the Qrcter failing 

which the applicant shall be entitled to *"• all 

the retiral benefits due to him al ongwi th interest 

IGI! 2% per amun. 

7. There shall be no orders as to cost$f 

.,.._ t 9. 
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